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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL

Original Application No. 59/zor9

Sakharanr Asalaur Kale an<l Anotlrur

Applica nt

Versus
'l'he Regional Officer I\{PCB ancl others.

AI.'FIDAVII'ON BEHAI,F OF THE DIS'TRICT
COLLECTOR CHHATRAPATI SAMBHA.I INAGAR

IN COMPLIANCE IITITH THE ORDER STATET)
271tl/2024.

I Deelip s/o Veerpaksh Ss'ami, Age-56. lears Occ-

Governr.netrt Sen ice presentll' serving as tlte District

Collector Chh. Sambhajinagar, R/o. Chh. Sambhajinagar, do

state of solemn affirmation as under.

r. 'l'hat, 'l'his Hon'ble 'l'ribunal by way cf order dated

27 / rt/2c.24 passed in a original application No. 59/20 19 was

pleased to direct the District Collector, Chhatrapati

Sanrbhajinagar, to submit tletails as to rvhen permission x'as

glanted to the I{espondent No. 2 to 4 - NHAI to fall the trees

ancl h<lrv nrany nunrber tt'ees and species, an<l horv many

trees are planted and out of thenl, how trtany trees have

sulvived.
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z. In compliance with the aforesaid direction I am

submitting the dctails in respect of the permission granted

b1.' Sub Divisional Magistrate for falling of trees and actual

numbers of tress, which have been planted and which are

found to be survived as under.

A) 'lhat, Sub Divisional Magistrate Aurangabad bv way of

office order dated 4lo7lzots had issued pernrission for

cutting of 4t3 trees on right hand side on 4tl7 trees on left

hand side ofYedshi - Aurangabad belt of National Highnay

No. ztr passing through the Area Pandhari Village to Nipani

Village in Atrrangabad Taluka. Thus, the Sub Dirisional

Officer Aurangabad had granted permission for cutting Beo

tress r.vithin the road belt of Aurangabad Taluka. 'l'he copy of

the said permission ord,er z3/o7/zoz5 issued b1- the Sub

l)ivisional officer Aurangabad is annexetl hcre and marked

as'R-l'.

B) It is further submitted that, the Sub Divisional

Magistrate Paithan/Phulambri by way of office order dated

z4/o7/zor5 had also granted permission to cut 397 trees

within the road belt frorn Koli Bhodkha to 'l'hapti 'Ianda

included in Paithan Taluka ofAurangabad District. The copy
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of the order d.ated z4/o7lzor5 issued by the Sub Div'isional

Magistrate Paithain/Phulambri is annexed here and nrarked

as R-lI.

3. I further submit that, the total length Solapur-Dhule

National Highway No. zrr (New National Highway No.52) in

Chhatrapati Sambhajinagar Distrct is 36 Kilometers.

I further subrnit that, the Project Director NHI has

submitted a report dated o5/o3/zoz5 in the office of the

deponent therebv stating that around 1,217 trees non-forest

trees have been cut for the constmction of the NH-ztt (NH-

z5z) and in lieu of that the NHAI has planted 2r,378 trees irr

Avenue section and 22,351 trees in Median sectiorr ('l'otal

43,729 trees), on the road belt passing through Chhatrapati

Sarnbhajinagar/Aurangabad District.'Ihe copy of the report

dated os/oglzoz5 and z4loTlzoz5 submitted by project

Directol NHAI in the oflice of the deponent is is annexed

hcre an<l nrat'ked as R-lII.

4 [ further say and submit that, after the communication

of the or<lers dated zg/o7/ztlz5 passed by this Hon'ble

-l'ribunal, the deponent immediately constituted a

EEFOR
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committee headetl bv a Deputv Conserator of l.'orest,

Chhatrapati Sanrbhajinagar to conduct the spot inspection

and r.erification of the actual number of trees planted by

NFIAI authorities and rthich are in existence on both the

sides of National Highrvav No. 5z (Old NH-ztr) passinl;

through the Chhatrapati Sambhajinagar District heacl.

The said committee rvas instructed to conrluct the spot

verification and submit a report to that effect a report to that

.spot verification in the above issues and submit, the report

to that effect in the office of tlre deponent expeditiouslv. 'fhe

copy of the office order dated XloTl2o2S issued by the

deponent is annexure is annexed here and marked as .R-[V.

5) I further say and subnrit that thc said conrnrittee

headed bv the De1>uh' Conservator of l.'orest, Chhatrapati

Sanrblrajinagar has subrtritted its verification rcporl datecl

09l to l2o2S in the office of deponent thereby reporting that

the National Highn"ay No. zrr NHAI authority had planted,

lo,o4r trees on the left hand side of the NH_52 and rt,337

trees on the right hand sicle of NH-52.
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6) However, at the tinre of verification it rvas Revealed

that 3834 trees on the left hand side and 5494 trees on the

right hand side of the said NH-52 where have been

sustained. 'fhe sustaining percentage of trees was found to

be 45.6:,%.

tjpon spot itrspectiot-t it rvas rcbuild that N [{A-l

authorities had planted Shishu, India beech tree, Orchid

'free, Kashid, Neem, Arjun, Kashid, Petrofarm,

Chinese Chaste tree, Banyan, Konoforms, tress on the left

hand side and Indian beech tree, Ikshid, Delonix Regia,

Shishu, Neenr, Orchid tree, Konoforms trees on the right

hand side of the said NFI - 52 rvithin the belt passing

through the Chhatrapati Santbhajinagar District. 'l'he copl'

of tlre saicl repofi dated oglrttlz<tz5 subrrlitted the

committee is is annexed here and markecl as R-V.

i I say and subnlit that, considering the total numbers of

trees cutdown by NHAI authorities as per the pernrissiotl

granted by S.D.O Aurangabatl and S'D'O

Paitha n/ l'hulantbri that is tlzo+397=1,217 trees, Upon s[)ot

inspection it is Revealed that the NHAI authorities l.rave

planted total ,1,378 trees otl both the sides of NH-.5e out of
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u'hich as on date 9,329 trees are found to be sustained as on

date.

'[he ct-rpv of the report dated oglro/2o25 subrnitted by

the conrrnittee is annexure nith and marked is Flxh. E Hence

this report.

I I ence this affidavit/compliance report

l)epont,rr

l)eelip Veerpaksl ll

aliiAll" '

t ?0'|l

Date:- / /zoz5
Place :- Chh. Sanrbhajinagar
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Veri licir t ion

I Deelip s/o Veerpaksh Su,ami Age-56 1-ears Oc:cu-

Goverrtment sen ice presenting sen'ing as District Collector

Chhatlapati Sambhajinagal do heleby on solemn

af{irmation & state that, the contents of this

affidavits/compliance reports are true antl correct and to the

best of nry knorvledge and belief as per official recorcls

available. Hence, r'erified on this ..L.1..d:,y di$r"., 2o25 at

Chhatrapati Sanrbhajianagar

P

[)c {]t] t

Dee.lip Veerpaksh Snartti
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Read:- €th-l
l. As per Section of the Maharashtra Felling of Trees (Regulation) Act, 1964.

2. Letter dated 27.04.2015 of U.J. Chamargore, GM TECH & Project Director,
PIU, National Highways Authority, Kamgar Chowk, N-4, Aurangabad.

3. Letter No. 1194/2015-2016 dated 02.07.2015 of the Deputy Conservator of
Forests, Forest Department, Aurangabad.

4. Letter No. 2015/Jama-llKavi-412, dated 14.07.2015 of the 'fahsildar,

Aurangabad.

No. 20 1 5/Jama-2/Tree Cutting/Kavi-3 87
Sub-Divisional Olfi cer Ofllce. Aurangabad
Date:23.07.2015

Under Section 3(b) of the Maharashtra Felling of Trees (Regulation) Act, 1964,

the office of the National Highways Authority, Kamgar Chowk, N-4. Aurangabad has,

as per reference lefter No. 2, Proposed that permission be granted to remove the said

trees and thomy bushes, as they are causing obstruction in the road widening

arrangement between Yedshi-Aurangabad Km. 100i000 to 2901200 under the four-

Laning of National Highway NH-21 I .

And whereas, the National Highways Authority, Kamgar Chowk. N-4,

Aurangabad has requested that, permission be granted to remove the said trees and

thorny bushes, as they are causing obstruction in the road widening arrangement

between Yedshi-Aurangabad Km. 100i000 to 2901200 under the Four-Laning of

National Highway NH-2 I l.

Therefore, in this regard, under Section l(b) ofthe Maharashtra Felling ofTrees

(Regulation) Act, 1964, it is stated in the report that in Aurangabad Taluka, between

Pandhari to Nipani, there are RHS 413 trees and LHS 407 trees, totally 820 hees, which

are causing obstruction. Therefore, permission is hereby granted to cut the said 820

trees, subject to the following terms and conditions. for the purpose of road widening

between Yedshi-Aurangabad Km. t 00/000 to 2901200 under the Four-Laning of

National Highway NH-211, within the limits ol villages in Aurangabad Taluka. It is

assured that no damage shall be caused to any person's property. and compensation

shall be payable, if any such loss occurs.

7?-o
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Conditions :-

1. This permission shall be valid for a period of six months from the date on which
it is granted.

2. The work of cutting the said trees shall be commenced fifteen days prior to the

actual commencement of the highway work. The trees shall not be cut before

that, and in this regard, U.J. Chamargore, G.M.TECH & Project Dfuector, PIU,
National Highways Authority, Kamgar Chowk, N-4, Aurangabad shall ensure

compliance.

3. This permission is granted on the condition that double the number oftrees shall

be planted (on Govemment land).

4. The said trees and other small and big thomy bushes shall be auctioned, and the

amount received from it shall be deposited under Revenue Head 0029, and a

compliance report shall be submitted.

5. If the above-mentioned conditions are not complied with, the said permission

shall be deemed to be cancelled.

Enclosure: Statement.
sd/-

Sub-Divisional Officer.
Aurangabad

Copy to :-

1. The Hon'ble District
information.

Collector, Aurangabad, submitted respectfully lbr

2. The Tahsildar, Aurangabad, it is informed that permission has been granted to
the concemed Talathi / Circle Olficer to cut trees and thomy small and big
bushes on the condition that fruit-bearing trees will be planted in their place.
Therefore, appropriate action should be taken to ensure that double the number
oftrees are planted on government land.

3. A copy is given to inform U.J. Chamargore, GM TECH & Project Director, PIU,
National Highways Authoriry of India, Kamgar Chowk, N-4, Aurangabad that
the said permission has been granted on the condition of planting double the
number ol fruirbearing trees. After cutting the said trees and thomy small and
big bushes, double the number of trees should be planted, as appealed by the
Govemment. Also, attention should be given to ensure compliance with the
above condition.

sd/-
Sub-Divisional Officer,

Aurangabad
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Itead

I . This office's same numbered order dated 23.07 .2015
2. Request application dated 30.07.2015 of U.J. Chamargore, GM TECH &

Project Director, PIU, National Highways Authority. Kamgar Chowk, N-4,
Aurangabad.

No. 20 I 5/Jama-2lTree Cutting/Kavi-387
Sub-Divisional Officer Office, Aurangabad
Date:04.08.2015

CoRITIGENDTIM

As per Reference No. 2, U.J. Chamargore, GM TECH & Project Director, PIU,
National Highways Authority, Kamgar Chowk, N-4, Aurangabad has requested to
delete Condition No. 4 in the order at Relerence No. l.

Therefore, by making a partial modification in the order at Reference No. 1,

permission is hereby granted to delete Condition No. 4. The remaining proceedings

shall be followed as mentioned in the said order.

sd/-
Sub-Divisional Officer,

Aurangabad.
Copy to :-

The Hon'ble District
inlbrmation.

Collector. Aurangabad. submitted respectlully lor

2. The Tahsitdar. Aurangabad, it is informed that permission has been granted to
the concemed Talathi / Circle Officer to cut trees and thorny small and big
bushes on the condition that t-ruit-bearing trees will be planted in their place.

Theretbre, appropriate action should be taken to ensure that double the number
of trees are planted on govemment land.

3. A copy is given to inform U.J. Chamargore, GM TECH & Project Director, PIU,
National Highways Authority of India, Kamgar Chou,k, N-4, Aurangabad that
the said permission has been granted on the condition of planting double the
number of fruit-bearing trees. After cutting the said trees and thorny small and

big bushes. double the number ol trees should be planted, as appealed by the
Govemment. Also, attention should be given to ensure compliance with the

above condition.

sd/-
Sub-Divisional Officer,

Aurangabad
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Outward No.: 2015famabandilfree Fellinglkvi545
Sub-Divisional Olfi cer.Paithan-Phulambri

Headquarter Aurangabad

Date:24107/2015

Under Section 3(b) of the Maharashtra Felling ol Trees (Rules) Act. 1964, the

National Highways Authority of India, Kamgar Chowk N-4 Aurangabad Olfice has

proposed as per reference letter No. 2 that permission be granted to remove the said trees

and thorny bushes as they are crealing obstruction in the widening of the road belween

100/000 and 29Ol2O0 km of the Yedshi-Aurangabad section under the four-laning of
National Highway N. H. 2l l.

And whereas, the National Highways Authority of India, Kamgar Chowk N-4

Aurangabad, has requested permission be granted 1o remove the said trees and thomy bushes

as they are causing on obstruction in the widening ofthe road between Yedshi - Aurangabad

km 100/000 and 2901200 under the four-laning of National Highway NH 2l I .

Therefore, whereas, under Section I (section) B ofthe Maharashtra Felling ofTrees
(Regulation) Act, 1964, it is mentioned in the report that a total of 317 trees located between

Kolibodkha to Thaptitanda in Paithan Taluka on R.H.S. 211 trees LHS 186 are creating an

obstruction. Therefore, subject to ihe following terms and conditions for felling the said 317

trees, permission is hereby granted to fell the trees within the village limits ofPaithan Taluka

during the road widening oi the Yedshi - Aurangabad section (km 100/000 to 29Ol2O0)

under the four-laning of National Highway N.H. 2l L The recipient shall be liable to pay

compensation to ensure that no damage is caused to any person's property.

'l trnrs a ntl Conclitions

l. The said permission will be valid for a period of six months lrom the date on which it is
issued.

2. The work of cutting the said trees must be started fifteen days trfore the actual work of

l. Section 3 (l-B) ofthe Maharashtra Felling ofTrees (Regulation) Act, 1964.

2. Letter dated 12.12.2014 of the Deputy Conservator of Forests, Aurangabad.

3. Application of U.J.Chamargore, G.M. & Project Director,Pul Dt.07lO5l2O15

4. Proposal from Tahsi ldar, Paithan O. No.20 1 5 I )ama-Z lk av i, Dt. I 5 lO7 l2jl 5

Fornr No. 2
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the highway begins. And regarding this the U.J.Chamargore, G.M.Tech & Project

Director,PlU,National Highways Authority of India, Kamgar Chowk, N-4, Aurangabad

should be verify this.

3. The said permission is granted subject to the condition ofcompensatory plantation double

on govemment land.

4. The amount required for the same shall be deposited under Head ofAccount 0029 in the

Govemment Treasury, after which a compliance report shall be submitted.

5. Ilthe above-mentioned terms and conditions are not complied with, the granted

permission shall be treated as cancelled.

Enclosure: Statement / Details

sd/-
Sub Divisional Officcr,

Paithan- Phulambri
Headquarters Au rangabad

Cop)'to:

sd/_

Sub Divisional Officer,
Paithan- Phulambri

Headquarters Aurangabad

l. The District Collector, Aurangabad for kind information.

2. It is hereby informed by giving to the Tahsildar, Paithan, that permission has been

granted to the concerned Talathi / Circle Officer to remove trees and thomy small

and big bushes and, in their place, to plant fruit-bearing trees. Therefore, appropriate

action should be taken to ensure that double the number of lrees are planted on

govemment land.

3. A copy is being given to inform U.J. Chamargore, G.M. TECH & Project Director.

PIU, National Highways Authority of India, Kamgar Chowk, N-4, Aurangabad, that

the felled trees should be auctioned and the amount received from it should be

deposiled under the Revenue Head 0029. Also, the said permission has been granted

on the condition of planting double the number of fruit-bearing trees. The

government hereby appeals that after cutting the said trees and thomy small and big

bushes, double the number oftrees should be planted. Also, attention should be given

to ensure compliance with the above conditions.
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Reference:

1. The consent order issued by this office dated24107l20l5.
2. The application/request dated 3OlO7l20l5 submitted by Mr. U. J. Chamargore,

G.M. TDCH & Project Director, PIU, National Highways Authority of India,

Kamgar Chowk, N-4, Aurangabad.

Outward No.: 201 5[amabandifree Felling/Kavi-622

Office of the Sub-Divisional Officer,Paithan-Phulambri

Headquarters Aurangabad

Date: 10/08/2015

Corrigendum
With reference No. 2, U. J. Chamargore, G.M. TDCH & Project Director, PIU,

National Highways Authority oflndia, Kamgar Chowk, N-4, Aurangabad, has requested

to delete Condition No. 4 from the order of Reference No. l.
Accordingly, partial modification is made to the order under Reference No. 1, and

permission is granted to delete Clause No.4. The remaining action should be followed as

mentioned in the said order.

sd/_

Su b Divisional Officer,(Revenue)
Paithan- Phulantbri

Hcadquarters- Aurangabad

Copt to:

1. The District Collector, Aurangabad, respectfully for information.

2. The Tehsildar, Paithan - informed that the concemed Talathi/Circle Officer has

been permitted to remove shrubs and small or large thomy bushes and to plant trees

only on vacant land. Therefore, appropriate action should be taken to plant double

the number of trees on govemment land.

3. U. J. Chamargore, G. M. TDCH & Project Director, PIU National Highways Authority of
India, Kamgar Chowk, N-4, Aurangabad, by giving a copy to them, it is being informed that,

the said felled [trees] shall be auctioned and the amount coming from it should be deposited

under 0029 Revenue Head. Ald also the said permission has been given on the condition of
planting double fruit-bearing trees. The said trees and thorny smallrarge trees shall be felled

and double trees should be planted, such an appeal is being made on behalf of the

Govemment. Also, attention should be given to ensure thal the above conditions are

followed.

sd/_

Sub Divisional Oflicer,(lLer cnu e)

Paithan- Phulambri
Ileadquarters r\u rangabad
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qrr*q rr$q lrqqFt vrlrsrur
1vF*,' qfrrda qri rrwrpf qilaa, qR? w{firt)
National Highways Authority of lndia

(Ministry of Road'fransport & Highways, Government of India)
qfi+fiT alqtqr{ rori eaq-ff {qrft<,n

Project lmplementation Unit - Chhatrapati Sambhajinagar
2nd floor, Jal Bhavan, Administralive Building, Maharashtra Jivan Pradhikaran,

l-car Deogiri College, lTl lload, Vedant Nagar, Chhatrapati Sambhajinagar-431005
({+rifud, u?r q?Fr, yvnsP{*, rrfi, q6wrq**<qrfufirur, tarfltaitr*tns,

oTr$ftTr* +s, *qia <.n, aaq$ r{rrr*r.n-431005
Zla /Telt 024+2471507, +91 8130006211 i-+ir / !:rnait.: aurangabad@nhai.org, Aaqrk / $rbsitc: $lt$.nhai.gor.in

5 llarch 2025

To,
Collector of Aurangabad
(Chhatrapati Sambajinagar)
Distlict Collector Oflice,
Ch.Sambhajinagar-431001 (MII),
Email:Collcctor.Chsambhajinagar@maharashtr
a.gor'.in

3.Collcctor of Beed
t)istricl ('ollector Office, Nagar Road,Shrirrm
\ngar, llced 431122 (Nlll),
F.nrail:Cl,lleclor. Bec(l@ mrharashtra.gor.in

2.Collcctor of Jalna
Administrativc Buildirg, Dist[irt Collrctor
Office, Suncl \o.488,Br1ass Road,.lnlra-
431213 (Mlr),
Email:Collcctor.jalrra@nraharashtra.gor.in

4.Collector of Osmanabad
(Dharashir') Collector Offi cc,

Dharashiv-41 3501 (l\tH),
Email:Colleclo r.d h arashir @ maharasht ra.go\ .in

5.Collector of Solapur
Nlahasool Bharan, District collector office Saat

Rasta,Solapu r-413003 (]\l I l)
Enlail:Collector.solapur@ntaharashtra.gor.in

Subject- NHAI-PIU-AUR-Four/Six Langing Solapur (Km.000) to
Aurangabad (Km.290.20) road section of NH-52 (Old-2ll)
Order to cut dow'n trees.

llef:- Letter liom Deputy Collector and Competent Authoritl ([-and

Acquisition), Chhatrapati Sambhajinagar No. O.No. 2025l
C.A. L.A/N H-2 I l/C h h.CSNiKavi/80 dated 12.02.2025

Sir,
As per the above mentioned subject and instructions have been given by the

reference, Hon'ble National Green Tribunal, Westem Zone, Pune, to submit the information

regarding the number of trees cut during the conslruction of National Highway No. 52 and

the information on the trees planted in exchange oftrees cut on the said construction.

No. N H AI/PIU/AU R/NH -52lS -Y 12025 /449



In this regard, you are informed that the district-wise number oftrees felled on non-

lorest land and the number oftrees planted on non-forest land in lieu offelled trees and tree

cutting permission are attached to this letter as Annexure - I & 2. Along with that, the tree

cutting orders ofthe then competent authority for cutting trees are also being attached with

the information.

-l-hank 
1'ou !

1ou r I'u it h lir I

(Ravindra Nl. Ingole)
Deputy' General Manager (Ta) and

Project Director
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ex]r-ttl

oo|j llll,.rfin$lluurorityorndia._.- .rarang lorrcts.,. 3,t Flotrr,
1 0 . Opp, to et-'ii(e of Dv. Cornmissioner of police Tralfic (Nagpur City),\ ' l)Jlm Road, Cir,.il Lirr"r, Nugpu.+io 6;i,;d#:il"

Suh: NHAI-Pru-AUR- Iour laning of Solapur to yerlstu antl yedshi to Aurangahadsc.-ri(\rr of NH-52 (Old NH_ZIr] f,.r. Xri O*OOo i. tr" 100+O0O & km too-000 to km39r)+2q1 r"ro*ouelv in 
-the 

st;te .f fr4"f,"r.ri,ri ," be e..ecuterl as BOT (,toll1 cnDBFOT pattem undrr NHDp pf,oru nn _-vCi-"pplication No. 59/2019 MPCB &ORS _ Reg.

Sir,
W'ith reierence ! _ 

fi"_ lF"u suhject, it is inlorured that, NGT application \o.59/r01q \'rz SAKH.A,RAM A'AR.{rvl rai.e vs rir neEroNAL OFFICER \tpcB & ORS
l.l:Gd^!:._(:lu"g/ plantation alo'g NH_52 frr.rm Solapur to aurangabad i.e. frorn km 0.0(rtlto km lc()r200 is perding belorc thc NGT, pune.

2 TheJour laning prDj(t for cx.cution {rom solapur to Aurangabad was bifurfate..r intri'{) rar Ls. rs' parr from sotapur ro yedshi i.e. from km 0+000 t, kL t.r0*000 i, "t,r. irr_Sltp:]..1!_2'. part from ye.ishi to ,{urang,abatt i.e. ir.,m tm lr}]+00rt to km 290r2OO rsu'iur PllJ C.llhatrapati Sambhaiiragar (,lurangaba.l1.

3. Application helort :r-GT rtas iilld bv l}tc apphcant claiming r.ror.r-fulfilmr-,r.rt t_r[ tr.r[rs& ct.rndihslle ef ,pproval granred (or.trte felli'g. iiii,., purtur,o .orltri'ed sectitrn .rr \l I_

;lil;:;,1;H:' 
to Auransabad u'hich pertairis t" i"rr'"nru'*r"l';;; Pluil;;;:;

4. The (-ompetent Authoritl. of NHAI had issued instructions k) appoint l,D l,lu.chhat:;p3ti sanrblajinagar as noaar. prU to rr.ar *i,h ,t u .or" br,ftrre NGT .rnr.r anv

;i"l:il;;H*" & do.umrlts of solapur t,., ye,.ishi ,(,lari.d to 
".,;,i.; 

,i;u ;"p;Ji;:.iilI

5. Brief details of the tree felling & plantahor is breught ,,rur below,

(i) For package Solapur to yedshi 
;

^ 
qF anqi:rq

t'.rrDorBtc 
Of{icc

frr taL* upr four larring rr'or
felltrl iu Solaprrr & Osrnana
n(rs. o[ bed wet e supp(r5erl

*.,. t'a L. *.er ro,nx-or. a{

l(,rrl9

2t)oG.5 & 6. Sector lO, D\rarka. N

Scanned with AltaScanner



1"r4

Planted rt'hich are less by 17564 nos, the required tlees to be planted as Onr-'j
cutting permission. I

I

(ii)

j

(iiit

For Package yedahl to Aurantabad, ' :
To takc up four i,uulrg rrorl rrl Yt'rlshi lo Arrrarrgaharl g.'atitlli of NI I-52, t61n1

12962 nos. of h c.'s rtelr. tt'ltri irr Osnrarrirlrad, Bccrl, falra & z\urangabad dishict
Etrtl as 1-*-r ht't' tcllirrll lr.rnli$iolt .l6q(,9 n(rs. of tr,es w'er.' supposed to be
I.latrtr'.i. \\ttr.rca:. ll)rlr!t los oI tre.rs rv..r.e Plarrler.l wlticlr alt nrore tlral flre
required net's te [r€ Planterl as [r!.r th('cutting penlrissiort.

Sinr'r', thc sinFh' affliiition is filcrl llef<,r.c NG'l' f<,r' c,rrnplile section Irrinr
A.laful 1.) Auran6al.arl il utrr,rld l'xr pt'rrdr'nt to c,,nsid.r ( rnlulative l',-,poit (,i
trir-s t'lled & tlt't's |larrled as pcr trcc felling p.,nl[rsi<rn. Cnnsiderrng^
currrulatir.c rc[,i(rrt, total 21195 no!. of trfl,s werc fellt'd and as per tret, fellinf
p.r nrlssi\tn total 87r)18 rrt.s. ol hees wert' suppcrs+d to be plantcd, Whereas, total
115{S5 nos of ttees aro }rlanteJ h'hic| arii more than the rr,quired ke(,3 to he
pla,rted as p€r tree felling pelnission.

Afttr filing of leph lrr NH,Al, NCT has dir.er.ted respertive l)istrict Collectors ru
tr'nt! the details subrrttted bv NHAI.

(i\ l

(.)

(r'i)

(\'ii)

Ea

In this situatrol, NIIAI is expected to coordinate with all the concem District
Coll.ttors for sul.rmissiorr of combined reply from their side.

ln r'a* of fariure to sul.mit combined reply, NGT may vieq, shortagc oI trec
plaate,i for Solapur to Ycdshi pro,jtct. I\rh€reas, foi any shortage of t".
flantadon agairl.t the illstructions issued in hce felling permission, NGT is liteiv
to rnlpcx€ p€nal{ of Rs. 75,000/. fo! each nos. of tre" ur., tot l .liffer".r."-

llr rhrs abo\ e s.etlario, it has been proposed to appr.ise the matter with RO.\{umtar and substguentlv w.i{r the Stateborernmeni ut MJ".;;I.,;". 
'- '

,l, the mdivr-dua] 
.repors being submirted by all the Dskict Collectcrrs i.e.Innio"paD )irmhharmaBor (,{ura.gahad),,lalna, Dha.ashiv (Osma'aha,..l).sr,l.rpur Beed. Which has to be co-orainat;.i *,h C"r"**""i of\ lvlaharushrra5d d:.l ections to all tjre Colle.rors fo-.be issued to ilil'il; tr€e !-unirlf:irP(,rrs r(, Nodal Coletror i.e. .t'he 

Colte,r:rcrr, Chh"tr..;;;;,,;;hajinagru. Irr
:i:;;j, ill,i:"'un 'r')n' 

thc Corrzutor' chr'*;*,ff';;.,hfiLagar r, .r-
5 ,

5r. Districls I ree l{at i o l'rr'es to [re i'-I'riis-plrtlted
' at sitc

\o

2 Osmanabarl

filled for
\t t-52

pl,rntc{.11, gr1.y

c utl i.lg
per rrri:.ion

l( U-l

I .i,ldPut 
5L)uth

rlI t

(Ai enuc)

3971

397)

J37be

I dl_,rI 
.

l:! 7-l.l

--l-
,.rir l:5 I lrx)

l2b^l I l:5 _t

l ' l.rl,.r,
3 8...1 6-112r)

9{()()
ti7[tI
2.1.u jt:tlt -.,

-t*lt5

-
5 .,\ura !8a

l:l
I

tt7016
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(viii)

(ix)

(x)

(xi)

(xii)

It is ver) much required to apprise the issue with RO, Mumbai that, the plU
Solapur is laggrng the nos. of h.ees by lZ,66l nos. The pD-solapur t,o, tn.n
continuously reminded by this ollice for getting ttre plantation as early as
possible since, February, 2025. TiIl date there is no significant r,esult has beerr

seen t'rll date.

lt would be advisable to take necessary action against the Concessionaire of

Solapur to Yedshi so drat, Coucr..ssiot'taire will plant the requireti nos. of trees

failing rvhich the penalty supposed to be penaled on NFIAI shall be imposed to

the Cloncessionaire of Sola'1:ut -Yedshi.

The PD PIti, Solapur has to instruct to cooldinate with t}e Collector, l)harashiv

& Solapur pto-actively in this case so that any advelse report shall nt'rt tr place

uetore\Gt ang to have such report the tequired effor ts on ground to get the

averue Plantation sha.ll be expedite.

The matter is noq' place.l before NGT by 10'10'2025' Which is a sufficieut time

;.;";J;; ty u.i, ini.. rot tt!-"'itu"s 'tl'e repo't from the respective Dist ct

Collector s.

It is Dertinent to mention here that' thc matter has beetl cate'gorized as "For Final

[::ffi:;,;;;' NCr o'' ;;;;;;;' H.,;'ver' some.h;lv trus o(riie has

rnanageti to have extra *t" ;i"i; *tt niii 
^uf "t* 

tnit act as cont€mPt and

issue some adverse actlotl'

e ln this regard, it is requested to rake uP the matter with NHAI-RO' Muorhai to issue

';"..,-"',1';';;:;.;;'rili*ffi 1!*qli*r1".'s$fl1:3.:,,ff 

"'tii't::rndel their iurisdiction '.":, il;;;;-";(: J pi*o ,o avoid any p

requeslerl to Plant di{ferentsal r

'i hanking You

\'l

DGVI (T) &

Yours 5i-ncelel

*l
ndra S. lnSole)

Proiect Pilector

t)

[ffi $.*#*,',i'ffi*-
3
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District Collector Office, Chhatrapati Sambhajinagar

(Land Acquisition (ioordination Branch)
Central Administratilc Building, Fazalpura, Chhatrapati Sambhajinagar

Phonc 02,10-2334501 llrnail: bhusampadan@gnrail.conr

O. No.2025lRBdcsk-4/Land .,\cquisition/Coordination/Kavi- Data : 23107 i2O25

Order

By which National Green Tribunal No.59/2019 WZ Sakharam Asaram Kale vs.

Zonal Officer, Maharashtra Pollution Control Board and others, through V.C. on dated

2310712025, according to the hearing held ofr Solapur- Dhule Indian National Highway

No.52 (Old NH 2l 1) within Chhatrapati Sambhajinagar district, along the National Highway

Authority of India (NHAI) regarding the counting the number of trees planted and

submitting the report inslruction have been given on the hearing.

Accordingly, the committee is being formed as follows.

('onrrnittrc

St'. l)c\ignal i(ln positi(,ll in coru nrittcc

I Dy Conscrvator of Forests Chhanapati Sambhajinagar Chainran

Social Forcstry Officer Chhatrapati Sambhajinagar Mcmber secrctarv

3 Sub Divisional Officer Chh.Sambhajinagar' Meinbcr
.1 Tahsildar Paithan, Chh.Sambhajinagar Membcr

5 Tahsildar Chh. S ambhaj inagar (Rural) Mcrnbcr

6 Forest Range Officcr, Chhatrapati Sambhajinagar Mcmbe l
1 M!. Ashish Devatkar National Highways Authority of hdia

Chhatrapati Sambhajinagar Reprcscntatir c

Mcnrbei'

The above committee chairman and members are directed that in connection with the

above subject on Chhatrapati Sambhajinagar District along National Highway No. 52 (Old

NH 2l 1) having done a site inspcction ofthe number oltree plantations, such a report should

be submitted to this office, within three days.As this matter is court related, delay in the

matter should be avoided.

l)ilip Karralabai \'irpakshappa srrami,

Collcctor and District Nlagistratc of
Chhatrapati Sambhajinagar

)zt



F r Yf(_o-h- Y

Dy-Conservator of Forests (Regional)

Forest Department Chhatrapati Sambhajinagar
"\'an Bhavan" Station Road, flsmanpura, Chhatrapati Sanrbhajinagar-431005

Tclephonc nunrber: 0240 2334701 Email: dt clhbad@maha lbrest.gol ,in

O.No...\/S. F. D/S chcmcl2O26l2025-26 Date-0911012025

't'o,

District Collector.

Chhatrapati Sambhajinagar.

Subject- Submission ofreport after counting the number oftrees planted by

the National Highway Authority of India (NHAI) along the Chhatrapati

Sambhajinagar district Solapur-Dhule Indian National Highway No.52 (Old NH

2l I ) Wirhin

Refercncc - I ) Letter No. 2O25E'B Desk4/Land Acquisition/Coordinationfltuvi- I 125,

dated23lOT 2025, from Hon. Collector Chhatrapati Sambhajinagar.

2) Letter from this office No. A/S.F.D./Scheme/209, dated 28107 2025.
3) Letter from this office No. A/S.F.D./Scheme 209A, dated 2810712025.

4) Letter No. 943 from Forest Range Officer (Regional) Chhatrapati

Sambhajinagar, dated 31107 2,025.

5) Letter from Forest Range Officer, Social Forestry Range, Chhatrapati

Sambhajinagar (City) No. A/S.F.D./Scheme/131, date,J 30/07 2025.
6) Letter No. 109 from Forest Range Officer, Social Forestry Range, Chhatrapati

Sambhajinagar (R:ulral). Dated 3UO7 D025.
7) Letter from Deputy General Manager (Technical) and Project Director,

National Highways Authority of India, Chhatrapati Sambhajinagar No.

Bhararapka/PlU/A.BadNH52NGT n02511459, dated 3l st July, 2025.

8) Letter No. I l7 from Forest Range Officer, Social Forestry Range, Chhatrapati

Sambhajinagar (Rural), dated 08/08/2025.

9) Letter No. 143 from Forest Range Officer, Social Forestry Range, Chhatrapati

Sambhajinagar (City), dated 07 /08/2O25.

l0) Letter No. 154 from Forest Range Officer, Social Forestry Range,

Chhatrapati Sambhajinagar (City), dated 13108n025.

As informed under reference no. 01 in the subject matter, National Green Tribunal No.

59l20l9 WZ. Sakharam Asaram Kale vs. Regional Officer, Maharashtra Pollution Control Board

and others, instructions were given in the hearing held on 2310712025 via VC to counting regzrding

the of trees planted by the National Highway Authority of lndia (NHAI) for Solapur-Dhule Indian

National Highway No. 52 (Old NH 2l I ) in Chhatrapati Sambhajinagar district and submit the report.

Accordingly, by letter of reference No. 01, Ilon'ble District Collector Chhatrapati

Sambhajinagar hix constituted the following committee:

-) \L



)v)

Sr. \o. I)csignation Position in conr nrittcc
I Dy Conservator of Forests Chhatrapati Sambhajinagar Chairman

2 Social Forestry Offi cer, Chhatrapati Sambhajinagar Member secretary

Sub-l)ivisional Olfi cer, Chhatrapati Sambhajinagar Member

4 Tahsildar Paithan Chhatrapati Sambhajinagar Mcmber

5 Membcr

6 Forest Range Offi cer Chhatrapati Sambhajinagar

1 Mr. Ashish Devatkar, National Highways Authority of
lndia Chhatrapati Sambhajinagar Represemtative

Members

Member

The above committee members were directed under Member Reference No. 02 to be present

on 30107 2025 at 09.00 am to count the number of trees planted by the National Highway Authority

of India (NHAI) in Sambhajinagar district for Solapur- Dhule National Highway No. 52 (Old NH

21 I ) in connection with the above subject.

Also, the Foresl Range Officer, Social Forestry Range, Chhatrapati Sambhajinagar (Urban)

and (Rural) as well as the Forest Range Officer, (Regional) Chhatrapati Sambhajinagzr were

instructed that their subordinate Forest Guards, Foresters and Forest labourers were instructed to be

present at their lcvel for the counting.

As per Ref no.3 Instructions were given regarding submission of information plantation

carried out by the National Highways Authority oflndia, Chiatrapati Sambhajinagar to this office.

Accordingly, on 30.07.2025, for Solapur-Dhule Indian National Highway No. 52 (old NH-

2ll) in Chhatrapati Sambhajinagar district, for the counting of trees planted by the National

Highways Authority of India (NHAI), the Chairman as well as Member Secretary, Revenue

Depaflment representatives, Shri Ashish Devatakar representative of National Highways Authority

of India and his assistants, Committee Members Forest Range Officer (Regional), Chhatrapati

Sambhajinagar and their subordinates, Forest Range Officer, Social Forestry Range, Chhatrapati

Sambhajinagar (City), Forest Range Officer, Social Forestry Range Chhatrapati Sambhajinagar

(Rural) and their subordinates field staff were present. The counling of the number of trees planted

has been done and the report regruding that has been received by this office as per Ref. No. 04, 05.

06 and 08, 09. Similarly, as per reference no. 7, the report of sapling planted by the National

Highways Authority of India, Chhatrapati Sambhajingar has also been received. The said report is

being submitted along with the inlormation as follows for further necessary action.
Sr

\o
Ch{inage r-o \umbcr of

saplings
planted

lhrough \ll,\l

\onrber of
saplings

(ountcd bt
the direcr
inquirv

ronrnritlee

Spccies of sapling$ I'crcell
Iage of

lirt
plants

RrnrarL

lr) I IIS t,Uts I S RllS t. S I IS

I 2.15.tXX) 246.(XX) 405 39t l(x) ll9 Shisu,

Karanj,

Kanchan.

Kashid,

Limb.
KamnJ,

Kashid,

Paltmphom,

Culfiohar,
Kanchan,

Nirgudi,

Banyan Tree,

Conocarpus

Karanj,

Kashid,

Gulmohar,

Shisu,

Neem,

Kanchan,

Conocarpus

43.635. The spacies of
saplings

recorded are

those that

a pproximately

during the

colmting.

l 246.000 247.ffX) 221 322 l(r l

l 247.UXt 248.0(X) 221 2',t6 ss 119

.1 2.18.fin 249.(XX) 240 285 i0 170

a 249.0{X) 250.0(x) 2 l.r 263 :05 215

250.0(x) 25l.UX) 245 185

1 25t.(Xr) 252.0(X) tsl -r57 r75 218

S 252.fiX) 253.UX) 209 23r 159 92

25.1.ofi) 254.fi)0 t93 ll2

l0 261.0(x) .r08 l5r
II 261.m{} 262.4n 214 lar I r95 1IJ4

t2 262.ofi) 263.0(n 3t2 227 t37

ll 261.0{x) 20t l3 lto t01

I4 264.0(X) 265.0(X) 472 t,r.r 2l{tr t76

l5 265.ofi) 266.0(X) 303 .r36 r55 r02

266.(XX) 267.flX) lll,l ll5 ,r2 70

Tahsildar Rural Chhatrapati Sambhajinagar

l! onr

15

214

500 75

98



73+
t7 267.0u1 26n.0(n 291 t42 95

ls 268.000 269.000 324 46-',] t.r l

269.(x)() 270.UD 392 4lt0 16 I02

20 270.UX) 271.m0 1:S 379 I t.l

2I 21t.OA) 272.Un 3{r9 ll5 9t) 125

22 212.(W) 273.U)0 t70 1,11 20 t(x)

2.1 271.000 2A.AlJ I4{) 105 I0t

21 211.(XX) 275.Un 25 222 21 1{12

25 275.0fi1 276.fiX1 ,11r6 371

276.otx) 2',t1.U.v) 192 t8l 198

21 217.{X)0 2?8.tx)o 273 56

2lt 278.{X}) 2',79.UX) 291 241 186

l9 279.{n0 : I'l 25li t32 l(x)

3o 2S0.(n0 2rir.m0 o .15 r25

ll 21r 1.(u) 282.UX) {) 157 (x) 126

l: 282.ofi) 2ti3.txx) {) o u) l2-l

l3 233.tXX) 284.fiX) 0 28r (x) l3lt

t.1 2n4.UX) 285.0(X) 0 l{I) (x) 121

-15 2r'{5 (XX) 2n6.0u) 18'1 .t7.1 .1-+ 170

l6 2it6.tDo 2n7.{X)0 436 4i1 56 251

l7 287.tXX) 2li8.000 260 21,1 r58 t42

:]S .li i.(D0 2119.(Xn 2.t0 210 123 0

l9 289.UX) 290.(X]() t9s 185 {)t}

10 190 (xr) 290.2U) t50 0 o

lotrl t 0041 r I137 3834 5495 43.63./.

The report is submitted fbr infbrmation.

Sr.No. Designation Position in

committee

Signature

I Dy Conservator of Forests, Chhatrapati

Sambhajinagar

Chairman

Divisional lorest officer Social Forestry Dep.

Chhatrapati Sambhajinagar

Member secretary

3 Sub-Divisional Oflicer, Chhatrapati Sambhajinagar Member

'+ Tahsildar Paithan, Chhatrapati Sambhajinagar Member Absent

5 Tahsildar Rural, Chhatrapati Sambhajinagar Member

6 Forest Range Officer,

Sambhajinagar

(Regional) Chhatrapati Member

7 Forest Range Officer, Social Forestry Range,

Chhatrapati Sambhajinagar (City)
Member

li Forest Range Officer, Social

Chhatrapati Sambhajinagar (Rural)
Forcstry Range. Membcr

9 Mr. Ashish Devatkar, National Highways Authority

of India Chhatrapati Sambhajinagar Represemtative

Member
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2rio.0(x)
(x)
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